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Shri Hathi: I think the work should 
commenc(' Ix-fore the cnd of the 
Second Plan. There is no doubt about 
it. 

Shri Ram Krishan Gupta: May I 
know whether any further investiga-

tion for 'protecting the territory of 
Delhi from floods a~ b("'Cn madl'? 

Shri Halthi: There was a question 
on this a few days back. I have laid 
a statement on thf" Table indicating 
what are the steps we are taking tn 
protect the Ddhi area from floods. 

Shri C. K. Nair: May I know what 
has happened to th .. scheme of tube-
wells in the district of Karnal to 
augmpnt the supply of water of the 
Western Jumna Canal to Delhi? 

Shri Hathi: Tube-wells are being 
dealt with by the Ministry of Food 
and ri u t~re  and not the Irriga-
tion Ministry. 

Shri Tyagi: May I know whether 
thp s('hE;'m(-" known as the Conch Dam 
under which the whole Sikh Shrine 
of Panta Saheb was proposed to be 
su r ~  in water, has now been 
given up for good? 

Shri Hathi: It has been abandoned. 

Commission on Agriculture 

;t-
"41 J Shrl Vldya Charan Shukla: 

5. l Shrl Blbhutl Mlshra: 

Will the Minislt·r of Food and A,ri-
c.lture be pleased to refer to the 
reply given to Unstarred Question No. 
1549 on the 16th December, 1959 and 
state: 

(a) at what stage is the proposal to 
appolllt a Commis!->ion on Agriculture 
to c:'xaminc, among other things, poli-
cies of Celltrol Commodity Committees 
and other Central Research Institu-
tion!' dealing with agriculture; and 

(b) by what time a decision is 
l'xpeeted to be taken in the mattf'r? 

The Deputy Minister of Food and 
Agriculture (Shrl A. M. Thomas): 
(a) The matter is still undC"1' consi-
deration. 

(b) It is not pos:-:;ible to indic.'ate 
any time limit. 

Shri Vidya Charan ShukJa: The 
Agricultural Administration Committpe 
has recommended the setting up of 
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such a Commission. May 1 know why 
over a year has been a llowed to lapse 
before taking a decision on this 
important matter? 

.Shrl A. M. Thomas: The matter is 
under consideration, in pursuance of 
the recommendation of the Committef'. 
Thl'ir recommendation wa3 to the 
"lfect that every five years special 
('O'I11mittees should be constituted, con-
sisting of eminent agricultural adminis-
trators, scientists and progressive 
farmers to examine thl' programmes 
and policie, of the C,'nlral Commodity 
Committees and other Central insti-
tutions dealing with agriculture and 
so on. This matter was considered 
by the departmental committee held 
on 28th October, 1959. That com· 
mittpe was presided over by the 
Minister of Agriculture and it was 
decided that the pn'cise terms of 
referpnce should be drafted can'-
fully. keeping in view the problems 
connected with agriculture and thp 
recommendations made by the Cropg 
and Soil and Animal Husbandry wings 
of tho Board of Agriculture and 
Animal Husbandry in India. The pro· 
o~a  is to have a commission a oint~ 

ed. As the House knows, there was 
a commission as 10ng ago as 1928 and, 
"fter that, there had been no compre-
hl'nsive investigation info the problems 
of agriculture. So, the proposal now 
is to have a second Agricultural Com-
rrtission; and, for that, the terms of 
!"('ference arc being drafted. 

Shri Vldya Charan Shukla: May I 
know if the terms of reference include 
tlu" qUl'stion of fixing a fair minimum 
price to be given to the' agriculturist 
a.nd the maximum price which would 
have to be paid by the consumers 
throughout the country? 

Shrl A. M. Thomas: A committee 
has been constituted with the Vice· 
President of the I.C.A.R. as Chairman 
to draft the terms of reference. After 
t hc terms of reference are received, 
we would have to circulate them 
among the State Governments and 
ascl'rtain their views before we finally 
decide on the appointment of the 
Commission. 

Shri Vldya Charan Shukla: want-
ed to know if these two things are 
being considered. 

Shrl A. M. Thomas: Of cou""e, these 
things will also come in with rt'gard 
to that matter. The hon. Member 
knows that an advisory commiltee is 
sought to be constituted for that 
purpose. 

Shri D. C. Sharma: May I know if 
ail aspects of agriculture will be con-
sidered by this CO'mmission? May I 
also know what is the need for this 
o is~ion if the committees have 

been discussit:g these problems here? 

Shrl A. M. Thomas: Of course there 
have bl'cn com mittel's to consider the 
different phases of agriculture on 
various lines. But, now, the Com-
mission of wh:ch I spoke sometime 
before is l>1tellcted to make a ('ompre-
hensive examination of the entlre field 
of agritulture in its broad Hense; and 
its terms of reference and personnel 
should be broad· based. 

Seth Govlnd Das: May I know 
whether the question of appointing a 
Commission is under consideration or 
whether it has been decided to appoint 
the Com"mission and only the terms 
of Icfercnce are undef consideration? 

Shri A. M. Thomas: No decision has 
been taken; it has to be considered 
by the Cabinet before a final decision 
is taken. 

Shri Achar: May I know if the 
sC'veral commodity committees win 
also consider this matter'! 

Shri A. M. Thomas: Now the idea is 
tv on~u t the various State Govern-
ments. 

Shrl Braj Raj Singh: May I kn)w 
when this Advisory Committee refer-
red' to by the Minister just now for 
fixing a ceiling price for grains is 
expected to be constituted? 

Shri A. M. Thomas: It will take 
some more time'; the personnel and 
oth(,I' things are being considered. 
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Shrl Ramanathan Chettlar: In view 
01 the delay in considering the Nala-
CCll'h Committee's recorrnnendations is 
there any necessity for setting up 
a.nothel' Commission on Agriculture? 

Shri A. M. Tbomas: There has not 
lIeen any delay. One of the criticisms 
that have been levelled at is that their 
recommendations have not been con-
,idered and implemented and they 
have been put in cold storage. But 
that is not the case. Specific recom-
mendations of that Committee are 
being considered. 
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Sbri A. M. Thomas: That will also 
be considered. 

GallrmeD run over by Tootall ExpnllS 

+ r Shri Asear: 
Sbrl Mohall Swarup: 

I Sbrl P. K. Deo: 
"416. i Sbri Ra&"hunalib SIDCh : 

I Sbrl H. N. Mukerjee: 
I Sbrl Prabhat Kar: 
l Sbri AuroblDdo Gbosal: 

Will the Minister of Rallwa)'ll hi! 
pleased to state: 

(a) whether it is a fact that six 
gsngmen, working on the rail tracli: 
between Mathupur and Jesidih on the 
bstern Railway, were run over al\d 
killed on the 31st December, 1"959 by 
the engine of the Up Tootan Express; 

('b) whether any inquiry has been 
made; and 

(e) whether any compensation has 
been paid to the families ot the ganc-
men SO killed? 

The Deputy MInister of RaiIWB)'II 
(Slori S. V. Ramaswamy): (a) Yes. 

(b) Ye<. 

('c) An advance of Rs. 100 out of 
the Workmen's Compensation that 
may be due has been paid to the 
widow of each of the six deceased 

gangmen. The full amount of Work-
men's Compensation is being shortly 
deposited with the Commissioner for 
Workmen's Compensation. 

Shri Assar: May I know who are 
'c>ponsible and what action has been 
taken against them? 

Sbrl S. V. Ramaswamy: Nobody is 
re~ onsi e  it is just on accident. 

Shri RajeDdra SIDCb: I want to know 
under what circumstances these e 
&angmen were run over by the train. 

Sbri S. V. Ramaswamy: Under .. ery 
tragic circumstances. Some work was 
going On and there were 13 gangmen 
working in 4 batches. There was one 
goods train down and simultaneouslY 
the 7 Up Toofan Express was also 
coming in the opposite direction. Warn¥ 
ings were given; signals were given; 
whisUes were given. But yet due to 
the rattling noise, possibly they could 
root hear. The first two batche. 
cleared off the track but the other 
two could not hear the signals because 
of the rattling noisc. According to 
the rules they should have cleared 01'1' 
the tracks but they did not; and they 
were run over. It is very very 
unfortunate. 

Sbrl TaDcamaai: In view of the very 
unfortunate incident which resulted 
la tile deeth of six persons, may we 
know whether Govemment will con-
sider the payment of extra compen-
sation in addition to what is due to 
tnem under the Workmen's Compen-
sation Act? 

Mr. Speaker: These are all sugges-
tions for action. I am not going to 
allow thi •. 

Shri TaDcamaai: There is a provi-
sion. Sir. 

Mr. Spflaker: Th .. hon. Members are 
embarrassing Government. Leave thl. 
to Government under tho rules. It 
every hon. Member goes on suggest-
ing something, it may be possible or 
it may not be possible. If there is 
a' provision let him wait and see. 




